Contested commercial cases disposed during the month of November-2021
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ISH. BHARAT]
[IPRASHAR,
IDISTRICT
WUDGE
COMMERCIAL OMP INITIKA -~ DUGGALY gl{liitr?l‘t‘im;)f
COURT)-01 (COMM)- ;:ISD'UC ATIS;?}:;}SHMOHIT NEGI 08.01.2020 No 18.11.2021 3680  [Contested |- .
w.e.f E 6/20 Conciliation|
20.07.2021) SERVICES LTD. Act, 1996
2 [SH. RAJNEESHI|CENTRAL |[ARBTN/44 SH. HARISH [19-07-2018 24-11-2021| 1223 [CONTESTE|[ NA NA Arbitration
[KUMAR GUPTA| 8/2018 SH. MUKESH PARASHAR D and
IDJ KUMAR Vs RAM [Conciliation|
ICOMMERCIAL TRANSPORT Act 1996
ICOURT, THC FINANCE U/s 34
COMPANY
LIMITED AND
ANOTHERS. NO
3 [|SH. PAWAN KR|CENTRAL
JAIN, DISTRICT]
JUDGE,
COMMERCIAL
ICOURT)-03, TIS|
IHAZARI COURT,
IDELHI
4 MS NISHAICENTRAL |CS COMM- [RAJWANS 06.10.2020 17.11.2021| 407 [CONTESTE| NIL NIL |RECOVERY]
ISAXENA, 1434/2020 [VADHERA VS. D OF MONEY]
IDISTRICT INORTH DELHI
JUDGE, IMUNCIPAL
ICOMMERCIAL ICORPORATION
ICOURT-04
ISH. S.K. SINGH NO
CS [KRISHAN KUMAR 23.04.2019 NO 24.11.2021| 746 |CONTESTE| NIL NIL |RECOVERY|
(COMM)- |GUPTAVS. D OF MONEY]|
523/2019 [NORTH DELHI
IMUNCIPAL
ICORPORATION
ISH. S.K. SINGH
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CS [KRISHAN KUMAR 23.04.2019 24.11.2021| 746 |CONTESTE| RECOVERY|
(COMM)- [GUPTAVS. D OF MONEY]|
527/2019 [NORTH DELHI
IMUNCIPAL
CORPORATION
ISH. S.K. SINGH
CS [KRISHAN KUMAR 23.04.2019 NO 24.11.2021| 746 |CONTESTE| NIL NIL |RECOVERY|
(COMM)- |GUPTAVS. D OF MONEY]|
526/2019 [NORTH DELHI
IMUNCIPAL
CORPORATION
ISH. S.K. SINGH
CS DJ- GKM POWER ISH. DALIPK  |08.08.2018 NO 27.11.2021| 1207 |CONTESTENIL [NIL [RECOVERY]|
5723/2018 [PROJECT VS. ISHARMA D JOF MONEY
IMETRO
[REFRIGRATION
INDUSTRIES AND
ORS.
CS JADANI ISH. ADITYA 21.10.2020 [30.11.2021 405 |CONTESTENIL [NIL IDECALARA|
(COMM)- |[ENTERPRISES VS.[SHANKER D [TION,
1525/2020 |[ORIENTAL IMANDATO
INSURANCE CO. [RY
[INJUNCTI
ION AND
NO [RECOVERY]
OMP [KRISHNA ISH. H.K. 02.05.2019 YES 20.11.2021 933 |CONTESTENIL [NIL [PETITION
(COMM(- |[ENTERPRISES IDHARIWAL D [U/S 34
50/2019  |[AND INTEC JARBITRAT]
JAPITAL JON ACT.
SH. ASHWANIICENTRAL [NIL
UMAR
ARPAL,
ISTRICT
UDGE,
OMMERCIAL

OURT-05
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IDISTRICT
WUDGE(COMME
RCIAL)-06,
ICENTRAL
ISH. DINESHWest INIL
IBHATT . DJ
COMMERCIAL
ICOURT)-01
ISH. GURDEEP[West INIL
ISINGH, LD.
IDISTRICT
WUDGE (COMM)-
o2, WEST, THC,
IDELHI
ISH. SANJEEVINEW
WAIN, DISTRICTDELHI SPECTRUM
Jggl\(/I;IEIERCIAL TOWNSHIPS P
LTD. VS. THE
ICOURT)-01 CS(COMM) NEW INDIA iléHRLIK 14.01.2019 |- 18.11.2021 [1040 DECREED |- - U/S 26
/5/2019 | \SSURANCE
COMPANY
LIMITED
OMP(COM |PRAMOD KUMAR|SH. RAJESH |05.07.2019]- 16.11.2021{ 866 DISMISSE |- - U/S 34
M)/115/201| PANDEY VS. PANDEY D
9 INDIABULL
FINANCIAL
SERVICES LTD.
OMP(COM |PRAMOD KUMAR|SH. RAJESH |06.08.2019|- 16.11.2021 834 DISMISSE |- - U/S34
M)/147/20 | PANDEY VS. M/S |PANDEY D
19 INDIABULL
FINANCIAL
SERVICES LTD.
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10 [SH. GURVINDER]
IPAL SINGH,)
IDISTRICT
JUDGE U/S-34
COMMERCIAL OF
ICOURT)-02 OMP UNION OF INDIA ARBIRATI
(COMM.) VS. B.S. ?SXI%I?IIQ 05.12.2018 NA 10.11.2021| 1072 DISI%ISSE NA NA ON AND
39 /2018 SANGWAN CONCILIA
TION ACT
1996
U/S-34
OF
B. S. SANGWAN ARBIRATI
QARﬁB}‘SoIS VS. UNION OF ilil%}‘ll\ll{ 03.07.2018 NA 10.11.2021| 1227 DISL{;ISSE NA NA ON AND
53 INDIA CONCILIA
TION ACT
1996
U/S-34
OF
OMP UNION OF INDIA ARBIRATI
(COMM.) |VS. M/s. BANSAL| SHLASHISH o 59 5919 NA izarzozi| 782 [PMISSElNA | Na | onaND
169 /2019 | INDUSTRIES CONCILIA
TION ACT
1996
BHARAT v/ %1_: 34
PETROLEUM
OMP ARBIRATI
(COMM.) CORPORATION | SH. ANILK. 19.08.2020 NA 18.11.2021| 457 DISMISSE NA NA ON AND
LTD. VS. DELHI BATRA D
58 /2020 CONCILIA
TRANSPORT TION ACT
CORPORATION 1996
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APPEAL
UNION OF INDIA U/S 37(2)
OMP VS. INDIA AGRO ARBIRATI
(COMM.) | MARKETING CO- SEIH‘ZSIS\E\H 13.02.2019 NA 20.11.2021| 1021 DISI%ISSE NA NA ON AND
31/2019 [OPERATIVE LTD. CONCILIA
AND ANR. TION ACT
1996
ARBTN - | M/S. SINGHAL
5857 / 2018 CREDIT
MAII}II{&DGE\IIVIENT U/S-34
RELIGARE o
ARBIRATI
SECURITES LTD. N A%Y%}I{H A 01.10.2018 NA 30.11.2021| 1157 DISI\]/I)ISSE NA NA ON AND
&ANR. CONCILIA
TION ACT
1996
U/S-34
UNION OF INDIA OF
OMP VS. M/S. DERPA ARBIRATI
(coMM) | INDUSTRIES | SHEASHISH 1,5 16 501 NA soarz021| 1361 |PISMISSE na | Na | oNanD
192 / 2019 | POLYMERS PVT. CONCILIA
LTD. TION ACT
1996
11 [SH. SANJIV| it f
JAIN, LD/ INIMITAYA Suit for
IDISTRICT s [NFOTECH PVT. decg‘;‘(‘fm“
DGE
J(I:JOI&M_)_O:; (COMM.)/3 I,fﬁgstﬁ‘TEHE AXIS ZAI%‘_?EIEAED 24-08-2021 NA 18-11-2021 86 DISI%ISSE NA NA perpetual
23/2021  |CpRVICES and
LIMITED and Ors mandatory
injunction
SATHYAM
SCHOOL (BALAJI Arbimtion
11\/12’11?/ 178 &%?ﬁ]%ﬁf&%ﬂ 0 R. Joga 21-05-2018 NA 20-11-2021 1279 |SET ASIDE| NA NA &
SERVICES PVT [Conciliation
L TD Act
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ITAGORE 34
ICONVENT Vs Arbitration

‘g/’;‘i{g/ 189/F DUSMART C%g; A |26-05-2018 NA 20-11-2021| 1274 |SETASIDE| NA | NA &
SERVICES PVT [Conciliation|
LTD(OBJ-34) Act
ST RITA HIGH

omP gg&%gl\?sl\l Al Arbitration

(COMM.)/7 EDUSMART PANKAJ VIVEK|10-04-2019 NA 20-11-2021| 955 |SET ASIDE| NA NA &

0/2019 SERVICES PVT ConcAlhimon
LTD AND OTHERS ¢
[UNION OF INDIA Arbimtion

JARBTN/30 [Vs EAST OF WEST DISMISSE

01/2018 ENGINEERING SHAMIM 17-07-2018 NA 25-11-2021| 1227 D NA NA oonc ii&iation
CO(OBJ-34) Act

12 [SH. PREM|SOUTH
[KUMAR
IBHARTWAL
IDISTRICT
DUDGE
COMMERCIAL INIL
ICOURT)-01

3 [SH. VINAY[SOUTH
UMAR
ANNA,
IDISTRICT
DUDGE
COMMERCIAL INIL
ICOURT)-02
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ISH. RAJ KUMAR]
ICHAUHAN, LD.[EAST
IDISTRICT
UUDGE
COMMERCIAL-
ICOURT),
ISOUTH-EAST,
ISAKET COURT

15 [Vacant Court offSOUTH- INIL
IMs. Raj Rani T
[Mitra,

[District Judge]
Commercial)-02
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Pre-Insitution
Mediation did
not take place
(Yes / No)

Date

ReliefDecision disposalDisposal of

ofDays forNature ofDate Number Act
daysSection

of
(Conteste exec for
/ution execution
of of decree
decr from date
ee of
decision

Settled)

ISH. SANJAY| UNITED EKTA
ISHARMA-I ENGINEERING | Hemant Gupta .
%SO(CQ(;ZII/IY;) JUDOG PVTLTD VS| and Ashok ]01.06.2019 24.11.2021| 903 | Contested ggéf,f:r
: SHRI RAM Upadhyay Ty
ENTERPRISES
17 [MS. SARITAINORTH C.S. IM/S MOREPEN  |SRIJAN 12.03.2021 [NIL 15.11.2021 248 |[SETTLED |[NIL [NIL ISUIT FOR
IBIRBAL, [EAST (COMM)- |[LABORATORIES [TTWARI [RECOVERY]|
IDISTRICT 28/2021 [LIMITED VS M/S
UJUDGE, JAGAT PHARMA
COMMERCIAL
ICOURT)
w.e.f-
20.07.2021)
C.S. BSES YAMUNA  [PREM 17.08.2020 [YES 15.11.2021 455 |CONTESTENIL [NIL ISUIT FOR
(COMM)- [POWERLTDVS [PRAKASH D [RECOVERY]|
k1/2020  [TAJ MOHAMMAD
IOMP(COM [SONIA CHANDERAMIT KUMAR [06.06.2019 [NIL 30.11.2021 908 |CONTESTENIL [NIL JOBJECTIO
[M)-03/2019[BOSS AND ORS VS D N U/S 34
[HDFC BANK LTD
18 [MS. NIVEDITASShahdara [NIL
ANIL SHARMA |
IDISTRICT
UUDGE,
COMMERCIAL
ICOURT)
19 [MS. Shahdara [NIL
ISUKHVINDER
IKAUR




[Kumar,
ILd. DJ (C.C.)

District

INORTH-
WEST
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21

MS. BARKHA

SUPTA, DI(COMM)

[INorth

INIL

22

SH.
IDUDANT,
COMMERCIAL)

HARISH[SOUTH
DJWEST

INIL
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